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Nadu), Shri N.R. Elango (Tamil Nadu), Shri A. A. Rahim (Kerala), Shri Prakash Chik
Baraik (\West Bengal) and Shri P. Wilson (Tamil Nadu).

Shri Iranna Kadadi; Demand for legal protection to stop any fund diversion of
Scheduled Caste Sub Plan (SCSP) and Tribal Sub-Plan (TSP).

Demand for legal protection to stop any fund diversion of Scheduled Caste Sub Plan
(SCSP) and Tribal Sub Plan (TSP)
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The following hon. Members associated themselves with the matter raised by
hon. Member, Shri Iranna Kadadi: Dr. Kalpana Saini (Uttarakhand), Shri Niranjan
Bishi (Odisha), Shri Sujeet Kumar, (Odisha) and Dr. Sasmit Patra (Odisha).

MR. DEPUTY CHAIRMAN: Shri Raghav Chadha, “Need for Judicial Reforms in the
country.”

Need for Judicial Reforms in the country
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